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THE ARMS (AMENDMENT) AGT, 1985

' No..\é_g oF 1985

T [28th May, 1985.] .

An Act further to amend the Arms Act 1959.

_ BE it enacted by Parhament in. the Thlrty-smth Year of the Repubhc
. of Indla as follows . : , _

Thls Act may be called the Arms (Amendment) Act, 1985

2 In sectlon 25 of. the Arms Aet 19591—~ .

’ sectiofitz's'ﬂ" o A B (a) in sub-sectlon (]A) for the Words' “one year, but Which 'may,_
of Act 54 :

C of 1959, Uf;_,extend to five years 2 the words “three years, but whlch may extend '

to seven, years” shall be substltuted

(b) in’ sub-sect1on (JB) for the werds '-'..S1x months”, sat both

- the places where they occur, the words “one year” shall be substl-

~ tuted;

(r) ‘after sub- sectlon (JB) the followmg sub-sectlon shall be _

mserted Inamelv —

‘(IC) Notw1thstand1ng anythmg contamed in  sub-section
. (1B), whoever commits an offence pumshable under that sub-

section in any disturbed area shall be pumshable with 1mpr1son- - |
- ment for a term which shall not be less than th.ree years but-
. which may extend to seven years and shall also be hable to fine. -

Eocplanatzon.eI‘or the p_urpo_ses of this _sub—sectluon_, ‘_‘dlsturb- '

'e'_d ar.e_a’.’-'means any area declared to be a disturbed area under

any enactment, for the time being in force, making provision for
- the suppression of dis'ordef and restoration ahd"mamtena'nce of

public order, and mcludes any areas. spemﬁed by notification
under sectlon 24A or sect1on 24B..
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